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CENTRAL ADMINISTRATIVE TRIBUNAL ' L E % m ﬁ‘g i

: . KOLKATA BENCH, KOLKATA
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No. O.A. 1180 of 2019 Date of order: 4.9.2019

Present Hon'’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Jayanta Barman,

Son of Manindra Nath Barman,

Aged about 43 years,

Working as Janitar of Loco Pilot Training School,
At DTTC/SGUJ, N:F. Railway, Katihar Division,
Res1d1ng at Quarter No 104/A, Central Colony,
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“The Ch1ef Personne @fficér

Guwahatl Assams~

Pin — 7800“‘1 i.

3The D1v131ona1 Rallway Manager (P),
Katlhar "Divigion, N. F Ra.llway,
Katihar. .. . i
Pin - 854105.

4. The Senior Divisional Mechanical Engineer,
Katihar Division, N.F. Railway,
Katihar,
Pin — 854 105.

5. The Senior Divisional Personnel Officer,
Katihar Division, N.F. Railway,
Katihar,
Pin - 854105.
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6. The Divisional Personnel Officer,
Katihar Division, N.F. Railway,
New Jalpaiguri,

Pin — 854 105.

7. The Chief Medical Superintendent,
NJP Railway Hospital,
N.F. Railway, Post — Bhaktinagar,
District - Jalpaiguri,
Pin - 734 007.

. Respondents

For the Applicant

For the Respondentsr ’
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“(a) *sAn order do issue;
% apphcant in the post fis
"09 02.2018.
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(b) An ,order do Issue quashl?iwg and/or settmg as1de the speakmg order
dated 15:6. 20 18 passed .by the respondent anithoritifs forcmgathe apphcant to
undergo %rammg as ..ﬁ’mlor Engineer (Mech.). sz‘”ﬂ ‘uﬁ o f j
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(c) a'An order do 1ssue§ quashmgmand/ or settmg aside JSpanng “order dated
16.8.20° 9, wﬁ‘erem the apphcant was.. spared-~mfrom ¥h1s present posting at
DTTC/ SGUJ and"was dlrected’v“to »report for completlon gf shis training as a

Junior Engmeer (Mech Yo e A
o
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(d) An order d1rect1ng the official reSpondentsfto produce /cause production
of all records relating to the' subject-fmatter*of the case;

(e) Any other order or orders as this Tribunal may deem fit and proper.”

2. Heard both 1d. Counsel, examined documents on record. This
matter is taken up at the admission stage.

3.  The submissions of the applicant, as articulated through his Ld;
Counsel, is that, the applicant is an Aj 1 category employee, who was
medically decategorised consequent to which he has been seeking
absorption in C/1 and C/2 category. The épplicant, however, is being
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compelled by the respondent authorities to continue is training in A/1
below category which is havix_lg adverse repercussions on his health and,
all his representations for absorption in C/1 and C/2 c‘ategory as well as
release of his regular salary and dues have been to no effect.

The applicant had earlier preferred an O.A. No. 1536 of 2017

~whereby, on 20.11.2017, the Tribunal disposed of the said matter

directing the authorities to issue a speaking order with reference to the

medical advice of the Railway doctor. Accordmg to the applicant, the
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Ld. Counsel for .the apph ant~-would also subm’ﬁ: that the applicant
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would be fairly satisfied if a‘dlrecnon 1s issued to dispose of the pending
represeﬁtation in a time bound manner.

4. Ld. Coﬁnsel for the respondents does not object to disposal of such
representation in accordance with law.

5. Upon an inspection of records it transpires that the addressee. of
the representation dated 17.8.2019 has not been impleaded in the array
of respondents by the applicant concerned.
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6. Accordingly, as prayed for by his Ld. Counsel, we accord the
applicant liberty to prefer a representation to the competent respondent

authority after comprehensively detailing his cause within 2 weeks of

‘receipt of a copy of this order. In the event such representation is

preferred, the competent respondent authority shall dispose of the said
representation in accordance with law within a period of 12 weeks from.
the date of receipt of such representation. Decision arrived at should be

conveyed in the form of reasoned and speakmg order to the applicant

thereafter.
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,.,w (Bidisha B/anerjee)
w&" *ﬂudicial Member

(Dr. Nandtta Chatterjee) e
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